IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERARAD
* ok

B,Parisudda Rao

Vs

1. The Union cf India, rep. by the
Director of Posts, Sansad Marg,
Dak Bhavan, New Delhi.

2. The Chief Postmaster General,
A.P.circle, Dak Sadan, Abids,
Hyderabad.

3. The Director of Accounts (Postal},
Abids, Hyderabad.

:+ HYDERABAD BENCH

«s Applicant.

«« Resrondents

Counsel for the applicant : Mr.Krishna Devan

*

Counsel for the respondents : Mr.,V,Rajeswara Rao, 24d1.CGSC

Copam

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADVMN.)

THE HON'BLE SERI B,.S,JA] PARAMESHWAR ¢

9

MEMBER €JUDL.)
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ORDER

- ORAL ORDER (PER HON'BLF SYRI R.R2NGARAJAN : MEMBER (ADMN.))

Heard Mr,Krishna Devan, learned counsel for the
spplicant and Mr.,V.Rajeswara Ran, learned counsel for the
respordents,

2. The applicant submits that he has passed the JAC
Part=-I1 examination beld in the month of August, 1991 and
became eligible for promotion to the post of Junior Accounts
Officer w.e.f., 7-1=92. The applicant submits that he is not
promoted ewen though he can be promoted either against OC or
SC vacancy against the roster point for filling up by the
vacancy that bad arisen on 7-1-92, The impugned order No.Vig/
ST/16~4/5P/11/96 dated 24-1-97 (Anpexure-7) is not very clear,
asi}he availabiiity of the vacancy as on T-1-92 and the
communal break up of the vacancy on that date.

3. This CA is filed to set asicde the impugned order
No.V1q/ST/16~4/5P/11/96 dated 24-1-27 (Annexure-7) as
arbitrary and illecal and f&r a consequential direction to
recast the seniorityv and other conseduential benefits by
promoting the applicant w.e.f., 8-1-92,

4, The learned counsel for the respondents submitted that
there were 10 vacaﬁgg'as on 7-1=22. But he could not say the
communal break of those 10 vacancies. It is not denied that

the applicant became eligible on 7-1-92 for promotion to the

post of JAO.
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5. In the facts and clrcumstances the fellowing

directions are given:-

a) If the applicant is eligible for promotion
as per his seniority against OC quota for the 10 vacancies
he should be promoted if he is otherwise eligible.

b} If.he cannot be promoted against OC gquota
in view cf the direction (a) above the case cf the
applicant should be considered for xg promotion to the

post of JA® against SC quota as per his seniority and if

Jmﬁ'found'suitable he should be promoted zgainst the SC quotaw_

If he can be promoted in any one of the quota either 0OC or SC

!.

Then .
L“that promotion yé takegeffect from 8-1-92,

6. ‘With the above direction the OA is disposed of.

No costs.

AMESHW AR) (R. RANGARAJAN)
EMBE%(JUDL.) MEMBER{ADNMN, )
Dated : The 9th April, 1999._ o,

Tpictated in the Open Court)
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